FEGT 7HY - Vb5

THE ASSAM GAZETTE
AT
EXTRA ORDINARY

TG FEGT AT AFIFE
PUBLISHED BY AUTHORITY

Registered No. 768/97

a2 190 Frrsf@, oITaE, 21 =68, 2006, 301189, 1928 (1)
No. 190 Dispur, Monday, 21st August, 2006, 30th Sravana, 1928 (S.E.)

GOVRNMENT OF ASSAM
ORDERS BY THE GOVERNOR
LEGISLATIVE DEPARTMENT :: LEGISLATIVE BRANCH
NOTIFICATION
The 17th August, 2006

No. LGL. 123/2003/P/73— The following Act of the Assam Legislative Assembly which received

the assent of the Governor is hereby published for general information.
ASSAM ACT NO, XiI OF 2006
{Received the assent of the Governor on 11th August, 2006)

THE GUWABATI MUNICIPAL CORPORATION (SECOND AMENDMENT) ACT, 2006.

AN
ACT
further to amend the Guwahati Municipal Corporation Act, 1969,

Preamble Wheress it is expedient further to amend the Guwabati Municipal Assam Act
Corporation Act, 1969, hereinafier referred to as the principal Act, in 10£1973

the manner hereinafter appearing |

It is hereby enacted in the Fifty — seventh Year of the
Republic of India as foltows v

Short title, 1. (1) This Act may be called the Guwahati Municipal
extent Corporation (Second Amendment) Act, 2006,
and o

commence- (2) It shall have the like extent as the principal Act.
ment 4 .

(3) It shall come into force at onge

§ 5 b

Insertion in 2. In the principal Act, in section 3, after clause (22), the
section 3 following new clause shall be inserted, namely :-
“(22a) “Advertisement Prohibited Zone” means and includes
an area or plot or ward or part of a ward, land on road side or
river side, or such other sites or places within the
Corporation as may be notified by Government from time to
time ;"

Amendment 3. In the principal Act, in section 174, in sub-section (2), after
of section 174 clause (b), the following new clause shall be inserted, namely
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fails urider | the
ay be nétiﬁed by the

 Insertion of new 4 .
sub-section in © o new ;.sub .;ectmn
section 331 , o

‘ mm 331, after sub-section (2), a
1'} E‘hﬁh be mseztm, r'ﬂmﬂy -

“(J) Ho *sw darp nmmsuwza for construe ction of & building
cipht is 15 meters or more from average level of
the c—an?rﬂ !mc’ of tne street in which the sitc abuts or
' uding basement or stilt shall
: 'tne meawmmmt of the proposed land
ilding is pm*;med to be constructed, is

Insertion of 5. Inthe pfi’%:{;a‘ Act, after section 73/ the following shall be
new section o mmmd as bm,mu m,«. nammy - :

“ Power (o seal

unauthorised ,
erection S eroo tum of any buxldmg or
g 335, to make an order
crection or work which is
i completed in the manner
the ;;m;ose of cartying out the
teventing any dispute as 1o
eetion or work,
has been  sealed, the
for the purpose of demolishing ot
is *oz*tnmmg ‘“m,h erection or work, order the seal to be
rcma‘m.ri
(3) No f;{mﬂ af! semuve :»;wm seal except -
(a) un&&x an ozd I b‘ the ,Cammw"mnu undcr sub»
&‘{flm’{ {2) - : ;
{b) unde; an erder made by an Appeilate /‘mtmnty or the -
i'_vov(,rnmmt as may be made under the Act.”
Insertion of a L 6.’ In thﬂ pr mcipa Att, 2 ‘*Pr ﬁxmtmg section 417, the following
new section : Loe e sc.c,tmn xhall b@ mwried namaiv i
- o 41?A (z) it any Omce* or Authorzty mviudmg the Appellate
“Punishment for e Auihs;x‘vy or any agency under this Act i 188U¢es permission
violation of the - L foF construction of budduw in congavention of the
provisions of the e 'ffpmvzmo%s of this Act and thc, rules and bye-laws made
Act,rulesor - t%t‘n,uﬁf t, he shall be lia able to be punished with
bye-laws o ; - imprisonment for a term ef $ix months along with a ﬁne
~ ofrupees ten thousand,
(n) 'f my builder or plemoier or owner erects Or constructs or' i
oceupies any buil Iding in contravention of the provisions of
. tf}!b Act and the ru <~sv«m§ bye-laws made thexeunder,,j“
. exceptthe pmMmm of compoundable limit as provided in
 the bye-laws, he shall be iaau, to be punished with
,:mpnsonmam for a lerm of six months along with a fine of
0 rupeesten rhm;sami‘ '
Insertion of section 425A 7. Inthe principal a:t, aﬁ“! mxmm& section 425, the fo!‘owmg
e ,ezew scz.tm{z h,,s! arzeci, namely :-
“Powerofthe . A5 ,Thf: (mvemzj ent may give su@h directions to mhc.‘ :
Government to give . Corpomtmn cm questions of pofn,y as it may consider il to be
directions . _necessary in the public im-uem in weiting and the (’orpomuon

shaﬂ be baund by sunh dnm,tmn‘;
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Ingertion of section 445 8. In the principal Act, afier existing section 444, the
foltowing new section shall be inserted, namely :-

“Continuance of the 445. Notwithstanding anything contained in the Guwahati Assam Act

functions of the existing Municipal Corporation (Amendment) Act, 2006 (hercinafter 1V of 2006.
Mayor, Deputy Mayor called the said Act), the existing Mayor, Deputy Mayor and
end Councillors for a Councillors shall continue to hold office and function under
cectain poriod. the principal Act, as if the said Act, had not come into force

and they shall function untill the Mayor, Deputy Mayor and
the Ward Councillors are directly elected under the
provisions of the said Act.”

M. K. DEKA,
Commissioner & Secy. to the Govt.of Assam,
Legislative Department, Dispur.
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